
CENTRAL At*1 NIST ATIVE TRIBUNL 
ERNAIV LAM BENCH 

C A,No.89 of 1994 

Friday this the 14th day of January, 1994 

CORAM 

The Honble Mr.Justice Chettur Sankaran Nair Vice Chairman 

The Hon' ble Mr. P. V. Venkat ak ri shnans Mmini strat ive Member  

P,O.Mohanan, Ex.Casual Labour 
Vii ayavadakkethil. 
Muttam PC, Hrippad. 	 ...Applicant 

(By Advocate Mr.P.$ivan Pillai( represented) 

V. 

1, The Divisional Personnel Officer, 
soutIe rn Rail1Qa TrivandruiTi-140 	. . . Respondèxt 

(By Advocate Mrs.Geetha rep.RV Sachidanandari) 

ORDER 

CHETUR SANKiRAN NAIR(J), VICE CHAIRMl1. 

Applicant claims preference in the matter of 

• 	reengagemeflt in the Open Line gineering Unit. Raising 

his claims in this regard, he has made Annexure.A3 

representation. We find that Annêxure.A3 does not 

cortain the necessary particulars for the competent 

authority to take a decision. For example, applicant 

has not named the juniors engaged in preference to him. 

We allow applicant to file a comprehensive representation 

• 	before the respondent, within three weeks from today. 

• 	if such a representation is filed, a considered decision 

will be taken thereon within three months from the date 

of receipt of the representation. 

2. 	pplicatiofl is allowed as aforesaid. No costs. 

Dated 14th January, 1994. 

PV VEN KATR ISHNJN 	CHETUR SANKARAN NAIR( J) 
ADNINI&RATIVE MEMBER 	VICE CHAIRMAN 

ksi4l. 


